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HYDERABAD BENCH : AT HYDERABAOD
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0.A.No,1413/93. Date: 17,11,1993,

JUDGMENT

I as per Hon'ble Mr.Justice V.Neeladri Rao, Vice~Chairman )

This 0.A. as=agsinst the relief of challenging the

order of punishment dt. 13.5.1993 was dismissed on
12,11.,1993. This 6.A. is coming today for consideration
in regard to admission about the relief of challenging
the order of transfer of applicant from Visakapatnam to

Chintapalli in Narsipatnam sub-division.

2, It is vehemently argued for the applicant that he
: o e
is a Mazdoor and there wes no administrative grounds in

transferring him to a distant place,

e WAL e V. RaQMaRa, 'creaxjnea stanaing Counsel for res-
pondents submitted that he was instructed to state that

disciplinary action was taken against the applicant on a
vumpialnt maae Uy @ Supscriper that his phone was misused -

by the applicant for making international calls and on '
enquiry the applicant was punished by order dt. 13.5.1993

and as such it was found that it is hot desirable to con-

tinue the applicant 1n'zisakapatnam and that the applicant
joined at chintapallﬁk}ﬁh;;}suance of the order of transfer,
Bﬁt* it is stated for the applicant that he was not

involved in the alleged misuse of the phone and the

authorities might have mistaken the applicant as the

person involved by the voice which is not clear and hence
the applicant is challenging the order of punishment by

way of appeal.

4. In the circumstances, we feel that the applicant
may approach the higher authority i.e. the Divisional

Engineer as against the order of transfer as he will be
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that will be availayle at the spot, Hence, we are not
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expressing any merits in regard to the relevant con-

ditions in regard to the order of transfer.

5. In the above view, there is no need to consider
the preliminary objection for the respondents that
single 0.A, is not maintainable against two reliefs,
Hence, the only order that is passed in this O.A. is A
Mith regard to challeng%&g of transfer order is to
permit the applicant to make a representation to the
Divisional Engineer against the order of transfer

if so advised and if such representation is made the
same has to be dispbsed of expeditiously without

IS WP LY
being influenced by any Lﬁﬁe&svaa%lyircumstances.

6. The O.A, is ordered accordingly. No costs,
(R.Rangarajan) (V.Neeladri Rao)
Member (Admn. )} Vice Chairman N

Date 17th Nov.,, 1993,
Dictated in the open court.

L=puty Regj

Grh,

The Divisienal Telecom Dist.Manager,
visakhapatnam=50,

The Sub Divisional Officer, Phones-I,visakhapatnam.
S.venkata Rao, Sub-Divisional Officer, Phones-I, visakhapatnam.,

Sri N.Narasa Rao, A.E,(0) and Enquiry Officer,
Telephones, visakhapatnam.

One copy to Mr,sS.R.>istla, Advocate, 6-2-45/10,
A.Ce.Guards, Holy Mary Schog} Road, Hyd-4.

One copy to Mr.N.v.Raghava Reddy, Addl ,CGSC.CATHW o
One copy to Library, CAT.Hyd.
One spare copye.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HY DERABAD

THE HON'BLE MR.JUSTICE V.NEELADRI RAO '
VICE CHATIRMAN

AND )

_ R Raungafaiay
THE HON'BLE MR.A-»-B-.@eﬁa;. sMEMBER(A)
AN

THE HON'BLE MR.T JCHANDRASEKHAR REDDY
, MEMBER( JUIL)
D ¢

THE HON'BLE MR.J &T.TIRUVENGADAM:M(Z) . ;

, Dated: \"1 - (| -1993.

ORBPERY JUDGMENT g
M.A./R,A./C.A.No. .
" - . in ) 3
" 0.a.No.” (W3 |g=
—_ . | ‘ ' i ‘:E.})&'.N'oc .

{W.P.

Admit ed and: Interim directions
issuedh\ : '

AllovWed. i

Disposed of with directions
Dimigged.

Dismissed as withdrawn
Desmissed for default.
Re jgcted/Ordered,

No order as to costs.
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